
Through e-mail only.
From;

Ran Vijay Pratap Singh, H.J.S.,
Joint Registrar (J.) (Services),
High Court of Judicature at
Allahabad.

To
All the District & Sessions Judges,
Subordinate to the High Court of Judicature at
Allahabad.

No. 547/Admin. (Services)/Allahabad:Dated:December 03,2020.

Subject:-  Regarding  nomination  of  all  the  Presiding  Officers  of  all  the
functional Special Courts working under Negotiable Instrument
Acts,  1881  for  Online  workshop/training  on  'Expeditious
Disposal  of  the  Cases  Under  Section  138  of  the  Negotiable
Instruments Act, 1881.

Sir,

On the above noted subject, I have been directed to send herewith a

copy of  letter no. JTRI/1793, dated 28.11.2020 of the Director, Judicial

Training & Research Institute, U.P., Lucknow and to say that the Hon'ble

Court has been pleased to direct you to nominate all the Presiding Officers

of all the functional Special Courts working under Negotiable Instrument

Act, 1881 in your respective judgeship, for Online workshop/training on

'Expeditious Disposal of the Cases Under Section 138 of the Negotiable

Instruments  Acts,  1881'  to  be  held  on  13.12.2020 at  the  schedule  as

mentioned at 'A'.

I  am,  therefore,  to  request  you  to  kindly  inform all  the  concerned

officers accordingly.

Yours faithfully,
Encl.: - As above.

Joint Registrar (J.) (Services)

No. 547(i)/Admin. (Services)/2020:Allahabad:Dated:December 03,2020.

Copy forwarded for information & necessary action to: -

1- The Principal Secretary (Law) & L.R., Government of U.P., Lucknow.
2- The Director, Judicial Training & Research Institute, U.P., Vineet Khand, Gomati

Nagar, Lucknow with reference to his letter no. JTRI/1793, dated 28.11.2020.
3- The Section Officer, Administrative (G-II) Section.

Assistant Registrar (Services)

Sd/-

Sd/-





'A'


